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Mr. Speaker; There are six hour!* 
Bor the general discussion 2i hours 
will be devoted. There will be suffi
cient time for the clausc-by-clause 

consideration. In the interval, the hon 
Members may sit with the Minister 

end try to discuss various things and 

persuade him to accept some amend

ments and so on.

The Minister of Legal Affair® (Shri 

Patasfcar): What about the rules?

Shrl Satya Narayan Staha:  Whet
has been decided about the non-offlciai

business?

Mr. Speaker: Is the hon. Minister 

willing to take up the rules this after
noon? There is a suggestion to that 

effect from this House.  ^

Shri Pataskar: I am ready.

Mr. Speaker: The House also seems 
to be ready to discuss the rules under 
the Representation of People Act in 
the afternoon.  That is, at 3.30, we 

shall take it up and continue.  Aft̂ 
the Bills are introduced, we will dis
pose of the rules in the rest of the 
day.  Immediately after Ihe general 
disp’ission is over after 2i hours, w€ 

will take up and dispose of the Re 
presentation  of  the  People  (Third 

Amendment) Bill.

Shri Kamath: The Bills should not 
lapse  for the next session  il the 

Parliament ii prorogued.

Shri  FeroM  Gandhi  (Pratapgarh 
Distt—West cum Rae Bareli Diatt.— 

East): Sir, this Bill is very important; 

so is.the debate on the Second Plan.

I very seriously suggest that the House 
should sit on Sunday because we do 

not want to miss the debate on tha 
Second Five Year Plan. Therefore. I 

would suggest that the House should 

wUlingly sit on Sunday.

Mr. Speaker: I am not willing. We 

sat from 10 a.m. to 8 p.m. at a stretch 
yesterday. We—aU of us—must keep 
going for the rest of the week to get 
along with the rest of the business. 
The only desire is that we oû t not 
to encroach upon the time allotted for 
the Plan. We shaU try to provide— 
come a little earlier and go a littl<» 
later on these days as we did yestei 

day.

Shri Bhagwai JHa Azad (Pumes cum 
Santal Parganasyi  We are prepared 

to sit up to 9 P.M.

Shri  Raghâachari  (Penukonda)-. 

Is it proposed that the time which 
was allotted for the non-official Bills 

will be provided next week?

Mr, Speaker: No, no.  The  Bill 
should not lapse; that is his sugges

tion. Otherwise, they will not be taken 

up in this session.

SCHEDULED CASTES AND SCHE
DULED  TRIBES  ORDERS 

(AMENDMENT) BILL

The Minister of Home Affairs and 
Heavy Industries (Pandit G. B. Pant):

Sir, I beg to move:

“That the Bill to provide for the 
inclusion in, and  the exclusion 

from, the lists of Scheduled Castes 
and  of  Scheduled  Tribes,  of 

certain  castes  and  tribes  and 
matters connected  therewith, be 

taken into consideration.”

The President was authorised by the 
Constitution to issue such lists in the 

first instance. So, the President issued 
two orders in 1950 under article 341 of 
the Constitution one relating to Sche

duled  Castes and tha other to the
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Scheduled Tribes. Article 341(2) pro

vided that Parliament may, by law. 
amend the list issued or promulgated 

'  by the President Simileirly, sub-clause
(2)  of article 342 has provided that 

the list of Scheduled Tribes may also 

be similarly modified by a law passed 
by  Parliament.  Subsequent  to  that 

when the Backward Classes Commis
sion was appointed the matter was 

referred by the President to that Com
mission. T̂ e Commission was asked to 

suggest any changes that might  be 
necessary in these two lists. The Com
mission examined the matter and sub
mitted  their  suggestions  in  their 

Report. The proposals of the Commis
sion are contained in Volume II of 
*he Report  The recommendations of 
the Commission were referred to the 

State  Governments  and  they  were 

examined by the Central Government 
in consultation with the States con

cerned. Ultimately, most of  the re
commendations  were  accepted  and 
some more castes were proposed to be 

Included in this Bill at the Instance of 
the State Governments. So, the ulti
mate result reached after a thorough 
examination of the subject is embodied 
in the Bill that was introduced by me 

some time ago.  Therefore, this Bill 
proposes such changes as have  been 

considered desirable in the light  of 
the recommendations of  the  Back

ward Classes Commission and also the 
views,  comments  and  suggestions 

Mde by the Ŝtatet.

a result of the proposab con
tained in this  Bill, the Scheduled 
Castes among the Sikhs wiU be treated 

as  Scheduled  Castes  everywhere. 
They will be entitled to all the privi
leges and concessions which have beei* 
provided by our Constitution.  In the 
past, according to the orders and the 

Constitution,  only certain  elapses of 
Scheduled Castes among the Sikhs in 

the Pimjab, in Himachal Pradesh, in 
Delhi and in PEPSU were given the 
status, rather the privilege, to which 
the Scheduled Castes among Hindus 
were entitled.  It wqg argued and 1 

Jhink not without force that there if 

nardly any "difference bet̂'CT Hindus

and Sikhs.  -The same marriagê ^̂  
apply  to  ’Both.  There âre  mter- 
mamages am̂ g Hindijs"̂and SiKĥ 

ê haye always regarded tfie twoju 
reyiy belonging to one familyrinthe 
circumstances, thefels nb reason 

any discriminations shoxild be "made, 
ê have accepted that 'T̂cdmnim 
tion  and  made ~ ngfes5ary~~iaxangei 

accordingly.  .......

There were other proposals, but I 
need not refer to them in detail as the 
lists are piretty elaborate, and it 1 were 
to take up individual cases I think 
the House may find my stat̂ ent a 
bit dull, and I would not like to im
pose any unnecessary  strain on the 

House.

The proposals regarding Scheduled 
Tribes were also examined and certain 
changes have been made. Firstly, there 

were certain restrictive provisic.is as 

to the percentage of proportion  the 
Scheduled Castes must have in order 

to enjoy the privilege of reservation 
for representation.  We have relaxed 

those provisions to a large extent So 

far as Rjasthan is  concerned  this 
restriction has been completely with
drawn, and with regard to Madhya 

Bharat, which will now be merged in 
Madhya Pradesh, it has been further 
modified.  The  result  of  all  these 
changes will be that 24 lakhs will be 
added roughly to the  population of 
Scheduled Castes.  The increase will 
mostly take place in U.P. and Rajas

than.  So the Scheduled Castes will 
have four more seats than they hare 
at present in the House of the People 

and 21 more in the State Legislativft 

Assemblies. That is our rough esti
mate.  Similarly,  the  population  ot 
Scheduled  Tribes  will  increase  by 
about 32 lakhs with the result that 
they will have five more seats in the 
House of the People and 32 more in 
the State Assemblies. I think I gave a 

wrong figure  when I said that the 

population of  Scheduled Castes will 
increase by 24 lakhs. It will be a little 
more than that: 14 lakhs in Rajasthan,

10 lakhs in Madhya  Pradesh and a 

little more ih Madhya Bharat~<ii lakh
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or so. So the Scheduled Tribes will 
have five more seats in this House 
and, as we estiznate, 32 more in the 

State Assemblies. 1 am glad that the 
number of  representatives of Sche

duled Castes and  Scheduled Tribes 
will be greater than it is today. They 

will be able to contribute towards the 
determination  of  many  important 

issues that will come before the House 
and,  particularly,  with  regard  to 
matters concerning them especially.

In the case of several castes there 

is no entry in  1951 or 1941 Census 

Report. In the case of some there  is 
no entry even in 1931 Censtts Repon̂  
So it is proposed that wherever the 

name of that caste has last appeared 
in any Census Report along with the 

numbers then allotted to that caste, 
that will be taken as the basic figure 
and then the number will be increased 
by the average increase that has taken 
place in the general population census. 
In this manner we will be able to 
provide adequate  representation for 
Scheduled  Castes  and,  if  necessary 

anywhere, also adopt the same princi
ple for Scheduled Tribes.

I think we have on the whole been 

guided by a desire to do all that we 
can to give greater representation to 
the Scheduled Castes and Scheduled 
Tribes, and to do what we can so tar 
as  this law is concerned to  make 
further additi<mal provision for them.

Shri Baghavacharl (Penukonda): 

What happens if there is no mention 
of some of these castes  in  any of 
those records?

Pandit G. B. Pant: Then we hold
that they do not belong to those castes 
I do not know what else can be done.

Shrl Baghayacbari: That may be a
loss.

Pandit G. B. Pant: I do not know 
if there is any such case. I am not 
aware of it. But I do not see if we 
can find any remedy for that. If we 
could help it, well and good. I would 

not like to keep out anyone. That is 
not my attitude.  I have gone to the 
longest  length in order to find out 
some  sort of formula to meet  the

exigencies of Jtie situation. What we 

are doing is not something abnoimal, 

but it is desirable in the interests of 
these castes and classes.

I have given notice of amendments 

which have to be made in order to 
bring the Bill into conformity with the 

changes that will be introduced as a 

result of the laws that Parliament has 
passed with regard to the reorgani
sation of States. I hope this Bill will 
be accepted by the House.  What is 
more, we will do what we can for the 

uplift of the classes for whose benefit 
this Bill has been framed.

Mr. Speaker: Motion moved:

“That the BiU to provide for the 
inclusion in,  and  the  exclusion 

from,  the  lists  of  Scheduled 

Castes and of Scheduled  Tribes, 

of certain castes and  tribes and 
matters connected  therewith,  be 
taken into consideration.*’

We started this BUI at quarter past
12.  So, at 2-30 p.m. we will take up 

the Representation  of  the  People 

(Third Amendment) Bill.  Till  then, 
this Bill will be discussed.

I have received chits from as many 
as 12 hon. Members who have expres
sed their desire to take part  in tne 
debate.

Several Hon. Members:  We  have

not sent chits but we wish to take part 
in the debate.

Mr. Speaker: All those who did not 

send chits but who wish to take part 
in the debate will kindly stand in th  ̂̂ 
seats,—there are 26 hon. Members,

:>n the whole, we have got  38  hun 

Members who wish to speak- 

Shri  Velayudfaan  (Qullon  cum 
Mavelikkara—Reserved—Sch.  Castes); 

At*least on«̂ liisnber belonging to  the 

Scheduled Câes or Scheduled Tribes 
from each State may be  given  the 
opportunity to speBiL.

Shri Bâ havachari: I want only five 
minutes.

Mr. Speaker: A fair proportfon ma> 
be maintained.  I will try to give re- 

))resentation to as many States aa
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possible, and also to those hon. Mem

bers who will be interested  in  this 
Bill.  First of all, I shall give a chance 
to Members belonging to the Schedule 

•d Castes and Scheduled Tribes.

Shri VeUyndluui: 
ments are there.

A lot of amend-

Mr. Speaker; All  the 500 Members 
can give amendments.

Shri Yelayndliaii: Amendment No. 1 
is mine.  It is for the circulation of 
the Bill for eliciting public opinion.

Mr. Speaker: Yes. There are certain 

amendments tabled, to the motion for 

consideration of the Bill, apart from 

the amendments to clauses. The first 

amendment is in the name of  Shri 
Velayudhan,  Does he want to move 
it?

Shri ŶaTHdhan: Yes, Sir.

Mr. Speaker: He may move it.

Shri VeUyadhan: I beg to move:

“That the Bill be circulated for 

the purpose of  eliciting  opinion 
thereon by  the  first  week  of 
November, 1956.”

Mr. Speaker: Then  there  is  the 
amendment of Shri Biren Dutt. It is 
amendment No. 26—“That the Bill be 

referred to a Select Committee" etc. 
I find that the hon. Member is  not 

here.

Then, Shri Anandchand  has given 

notice of an  amendment.  Does  he 

want to move it?

Shri Anandchaiid  (Bilaspur):  In
view of the announcement made just 

now by the hon. Minister,  I do hot 

propose to move it-

Mr. Speaker: All right.  Then there 
is another amendment for referring 

the Bill to the Select Committee. Are 
those M b̂ers pressing that it should 

be moved?

8hii Iteogam  (Chaibasst 

—Sch. Tribes): No. Slr.>

-Reserved

Mr. Speaker: Therefore,  only  the 

motion made by the hon. Minister and 
the amendment  of Shri Velayudhan 

re*main.  The  amendment  of  Shri 
Velayudhan is this:

“That the Bill be circulated for
the purpose of  eliciting  opinion

thereon by the  first  week  of

November, 1956.”

I do not want to rule it out as  a 

dilatory motion.

Shri yelayndhaa: No, Sir.

* Mr. Speaker: Anyhow, I have  my 

own doubts.  Well, the hon. Member, 

Shri Velayudhan, may start his speech. 

He should be very brief.  I will give 

him five minutes.

Shri Velayudhan:  I want a little

more time.

Mr. Speaker: He  will  have  five 

minutes.  He might start now. with

out wasting much time.

Shri Velayudhan: It is a very impor

tant Bill having  about 300  amend
ments, and so, we must hav# enough 

time to speak on the Bill.

Mr. Speaker: Assuming  that theic 

are 50 Members who wish to  speak 
and supposing each of them  is given 
five minutes then,  more than  four 

hours bave to be spent on this Bill. 
How is it possible? Each hon. Member 

who wants to speak on the Bill must 
only state his points.  Much depends 

upon the schedule rather than on the 
clauses. ’Shri Velasrudhan may start 

speaking.

Shri Velayudhan: We are Ui a great 

handicap as far  as  this  important 

legislation  is concerned.  It  Is  not 
merely the lack of time with which 1 

am particularly concerned,  but  also 

about the other aspects of this  Bill. 
The Constitution Orders relating  to 
the Scheduled Caste* and  Scheduled 
Tribes which had been brought here 

earlier had not also been  discussed 

fairly well by the public and even by 

the Members of ParUament too.
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Of couwe, the  Backward  Classes 
Commission  which  was  appointed 

sometime ago, has submitted a report, 

but, at the same time, in the findings 

of the Commission itself, it was stat̂ 

that another research or survey  1̂1 
also be essential in order  to  decide 

this vital problem of backward classes 

of India.  From this, it would be very 

easily ascertained that the Backward 
•Classes Commission which  was  ap

pointed by the Government has  not 
produced  anything much  useful for 

the Government even as a guide.

As far as the representation for the 

Scheduled  Castes  'and  Scheduled 
Tribes in this House and also in the 

State Assemblies is  concerned,  the 
Government have not followed a clear 
criterion based on their disabilities or 

their difficulties Or even their  back
wardness. I would like to mention one 

aspect in this connection.  According 

to the Census  Report  of 1941,  the 
population  of  Scheduled  Castes was 

about seven crores. According  to the 
Census Report of 1951, when the new 

list of Scheduled Castes was published 

and was approved by this House, the 
population came down to about five 

and a quarter crores.

Of course, anybody can know that 

the population of Ŝcheduled  Castes 

was in this way reduced artificially, 
and the object of it was to minimise 
or shorten the number of seats that 
we could get in Parliament as well as 
in the State legislatures.  Otherwise, 

it wiU not be a good thing  for the 
classes which  are  privileged  classes 

and which have enjoyed the privileges 
and concessions and who have exploit
ed the poor classes for centuries and 
stood in the way of the untouchables 

or backward classes gettini; more and 
more political power in the country- 
Even when I read the report of the 
Backŵard Classes Commission, I was 

very much surprised that even that 
report has not supported the cause of 

the  untouchables  as  well  as  the 

{Scheduled Tribes. Take the example 

of the Madras  State  or  the T. C. 

Stata.

Mr.  Speaker: The  hon.  Membei

must remember that the scope of the 
Bill is very limited. We  are  not

generally discussing the amenities and 
the grievances  of  the Scheduled 

Castes and Scheduled Tribes. This is 
merely  to  decide  what  ad̂tional 

tribes have to be  included  in  the 
Schedule and what tribes have to be 

removed which have  been  wrongly 
included.  All the other  observations 
of the hon. Member do not seem to be 

relevant to this Bill.

Shri Velayndhan: I am very sorry 

to submit that even the hon. Minister 

has said in his speech that the legisla
tion with regard to the representation 

of the Scheduled Castes and Scheduled 
Tribes in Parliament  and  the  con
sequential concessions  they  get are 

both connected together.  The number 

of seats in the Parliament or in the 
State Legislatures  has  got a little 
bearing on their  general  condition. 

Why should there be this  curtailing 

of the debate?

7 SEPTEMBER 1956 and Scheduled Tribes 6096
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Mr. Speaker: Order, order. The hon. 
Member is unnecessarily  driving off 

at a tangent. I am entitled  to ŝ  
what is within the scope of the Bill 
and what is not.  It is only for that 
purpose that I am sitting here.  What 

the hon. Member has been sajing is 

not within the scope of the Bill.  The 
hon. Member can point  out  which 

other castes and tribes have  to  be 
included in the Schedule and  which 
have to be removed, because they have 

been wrongly included-

Sbri Velayudhan:  So  many  ara

dropped.

Mr. Speaker: The hon. Member can 

say,  these are the Scheduled Castes 

and Scheduled Tribes which must be 
Included.  Whî more la there? I do 

not see any  purpose  in  having  a 
general discussion.  That is why I said 
I will give five minutes to every hon. 

Member.  In a particular State Bal- 

miki may be a Scheduled Caste and in 
another State it may not  be,  Hon. 

Members can say that merely because 
it is not a Scheduled Caste in a parti 

cular place, it should be taken aa a 

non-Scheduled Caste in othar  places
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also.  These are  relevant  matters. 

When we come to the discussion  of 
the report of the Backward  Classes 
Commission, we will certainly take up 

the other matters.

Shri Velayadhan; It is  specifically 
stated there that it is not about the 

Scheduled Castes lists.

Mr. Speaker- Let him confine him

self to the list; let him not go into a 
general discussion of the  Scheduled 

Castes and untouchables.  If the hon. 

Member has nothing more to say about 

the list, he will resume his seat.

Sliri Telayudhan: Should I put your 

views before the House?

Mr. Speaker:  Order, order.  I am

entitled to say that a general discus 

sion is not relevant for this Bill.  If 
he wants to say that  any particular 

caste Or tribe has not been included 

let him* say so.

Shri Velayodluui: With  pretest.  I 

accept it.

,Mr. Speaker; He cannot protest; if 
he protests, he will have to go  out. 

Some hon. Members have been saying 
that they want  to  protest.  Nobody 

ought to protest against h ruling ol 
the Chair. It will be contempt of the 

Chair and contempt of the House

Shri Velayndhan: It is not your rul
ing.

Mr. Speaker: I said what the hon 
Member wanted to say was irrelevant. 

Anything other than those lists will 

not be relevant for the purposes  of 
this Bill, and if he says he protests, 

he must withdraw the protest.

Shri Velayodhan: I do not want to 

say anything more.  .

' Shri Ragtaavacbari: I only wish to 
point out one aspect  of the  matter 

which is most relevant to the discus 
ston. It is true that the scope of the 

Bill is confined only to legalise by an 
Act of Parliament inclusion  into  or 

exclusion from out of the lists already 
published by the President under the

orders.  My submission is  this.  The 

purpose of the legislation that we are 

contemplating is to give a few more 

seats for both these classes of people 
The general elections  are to  come 
very early and, therefore,  somethin; 

must be done  expeditiously to îv« 
them the additional advantage ol  a 

few more representatives here.

My point is this. In our anxiety, we 

are unconscionably depriving them of 
the proper  representation to  which 
they might  be entitled if a thorough 
and  complete  invstigation  of the 
population consîing  of the  people 
who are now proposed to be included 

in the lists approved by ihe Govern
ment takes place.  A little while ago 

'  I put a question to the Home Minister 
He said that if at some time in the 

previous census lists somewhere  a
particular caste or sub-caste is men

tioned, that population will be taker 
as the basis and from that  year  tit« 
now the usual proportionate increase 

in population will be added to it.  So, 

if there should be no mention of any 
such Castes there is the possibility of 
some exclusion of large sections  of 

people.

Pandit G. B. Pant: Not at all; I do 

not think so.

Shri Raghayachftri:  Therefore  )
submit that if for a  month  or  two 

thought was given and some facts and 

figures were collected about these pco 
pie as they exist today, I am sure their 
present proportion of population will 
further increase and  they  will  be 

entitled to more  number  of  seaU 
That is the only point which  I wish 

to stress  before the Ho.i»e,  namely, 
in a hurry to give them  some  im

mediate advantages,  we aie ruiiniug 

the risk of depriving them  ol a re®- 
advantage which they mîrht otheiwl5« 
get.  Under the Constitution, they are 
entitled to these special privileges and 

special representations only . for  • 

period of ten years. That means they 
will have the special privileges only 

in the coming elections and not th# 
elections  after  that.  Tnerefore,
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deprivation of certain priviiwg might 

possibly occur now.

Shri Velayadhan: I want a clarifica> 

tion. Does my amendment stand as it 

U?

Mr. Speaker: Yes; he has moved it.

Shri Velayndluui: I did not move It; 

I only spoke something......

Mr. Speaker: I treated it as moved 

and allowed him an  opportunity  to 
speak. I called all  the  amendments 

tabled to the consideration motion.  I 

allowed the hon. Member an oppor
tunity to speak. He had nothing more 
to say and so I called Mr.  Ragha- 

vachari

Shri yelayadhan: I want to seek a 

claxiflcation. '

Mr. Speaker: There is no clarifica

tion. The hon.  Member wanted  to 

protest; let him protest.

Shri  ŷ yodhan: I will not  take 

part in this debate.  I am leaving the 

House.

Shri B. S. Mnrthy (Eluru): All the 
Scheduled Castes and Scheduled Tribes 

all over India are very happy that the 
Scheduled  Castes  and  Scheduled 

Tribes Orders (Amendment) Bill. 1956 
has been brought before this  House 

for consideration.  This  Bill  should 
have been brought sometime  back, 

but perhaps due to non-availability of 

material before the Government, it has 

been delayed.

A« has been already  stated,  one 

more election is there  before which 

all the Scheduled Castes and Schedul
ed Tribes will have the privilege  of 
being represented as Scheduled Castes 

and Scheduled Tribes.  Therefore, ut
most care must be taken that all  the 

Scheduled Castes and all the Schedul
ed Tribes, as per the  tests  appUed 

both by Gandhiji as well as by b̂- 
sequent committees and  commission* 
that had gone  into  this  question, 
should be given the  opportunity  of 
exercising  their  privilege to have 

special representation. Special  repre

sentation has been  given because of 
so many reasons, all of which I need

not narrate here.  In this  connection 

there is one  fundamental  difficulty 
and I am not sure how the Govern
ment is going to overcome that  As 

has been stated by the Home Minister, 

the census report of 1951  does  not 
contain the names of castes and sub
castes-  Therefore, a suggestion  has 

been thrown out that the census  of 

1941 or 1931 or 1921 or even 1911 may 
be taken into consideration and  on 

the basis of those figures proportion

ate increased number may be added 
to the communities that are to  be 

listed now.  But this may not do jus
tice to those communities.  Though 

the scheduled castes  and  scheduled 

tribes are poverty-striken there is one 
benefit which they can  enj6y  from 

nature and God and that ig procrea- 
Uon.  Whatever may be the difficul

ties they undergo, whatever may  be 

the sufferings that they  are led  to 
encounter, usually these communities, 

by some mysterious help and aid  of 
God and nature, multiply themselvef 

rather in a very surprising manner.

Shri  V. G.  Dê paade  (Guna): 

Human agency.

Shri B. S. Mnrthy: My friend,  Mr. 
Deshpande, says: human agency.  He 

and his party and the community from 

which he comes was responsible  for 

all these years of suffering for these 
communities.  I shall be very h«>py 
if these people will try to understand 

the agony with which we  speak  in 

the House.  Instead of provoking,  T 

think it is better if they try to main
tain silence.  Therefore, my appeal te 
the hon. Home Minister is that pro

per care should be taken to see that 

the real increase in the population of 
these communities should be enumer

ated On broad lines so that these com
munities may not suffer from indiffer
ence of officers or otherwise.

There is one instance which I want 
to bring to the notice of the  Home 
Minister. In Andhra,  according  to 

the census, the scheduled ̂castes  are 
somewhere over 30 lakhs.  But  the 

Delimitation Commission, which  has 

gone into the matter, has  reserved 

only three seats for sdxeduled castes
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of Andhra in the Lak Sabha. I am not 

able to understand  on  what  basis 

these three seats have been given. The 
Andhra Government have given  the 

figures—they are printed and publish

ed in the Andhra Gazette—and there 

it is stated that they number more 
than 30 lakhs.  But here the Delimita
tion Commission says only three seats 

will be given because there are not 

enough scheduled castes population lo 

guarantee one more seat.  In the 1952 
elections there were four seats and, as 

you are aware, there were five repre
sentatives of scheduled  castes  from 
Andhra because I had  the  unique 

opportunity, as has been stated by the 
Shrikant Report, to be elected for the 
general seat though I contested for 

the reserved seat.  But  now  the 
Delimitation Commission  has  sug
gested that the seat for which I have 

been elected, rather the district from 

which I have come, should be denied 
representation for scheduled castes; I 
do not know on what basis.  Perhaps, 

they have committed  the  fault  f'f 
snatching away the general seat. But 

I don’t think that is the reason. Any

how I would request the hon. Home 
Minister kindly to  see  how  the

Delimitation Commission has  allotted 

only three seats  for  the  scheduled

- castes when the figures supplied  by 
the Andhra State indicate  that  the 

total population of schedued castes in 

Andhra is over 30 lakhs. I am happy
that the Home  Minister  has  been

pleased to meet some of us so that 
certain arrangements can  be made 

regarding the inclusion and exclusion 

of certain communities  as  far  as 
scheduled castes and scheduled tribes 
are concerned- With these few word*
I commend the Bill for the considera

tion of the House.

Shri Rishang Keîlng (Outer Mani
pur—Reserved—Sch.  Tribes):  Mr.
Speaker, the Scheduled  Castes  and 

Scheduled Tribes  Orders  (Amend
ment) Bill* has confused all the lists 
of tribes  and  scheduled  castes  in 
Manipur and  Assam.  According  to 

the Beport of the Comimssion, one of

the criteria whether one community 
is coming under the scheduled castes 

or not is untouchability.  In page 44 
of the report it has been  mentioned 

that untouchability being the  pecu

liarity of the Hindu social system, il 

is easy to  recognise the  scheduled 
castes.  The same thing is mentioned 

on page 49 also.  There it is stated: 

“Scheduled Castes would be identified 
by the  criterion of  untouchability”. 
In this connection I wish to draw th* 

attention of the Home Minister to on# 

aspect.  In Manipur we have never 

had  untouchability.  There  is  on« 

small section of people called YaithiW 

which is included in Scheduled Castef 

not because these people are untouch

ables, not because  they are low Id 

status, or they have no religion, but 

because they have  done  something 

which the Manipuri society did  not 

approve of.  So, they ex-commimicat- 

ed them and they are given a separate 
place where they can  live without 

freely mixing with the other people. 

Because of that they are included in 
the list of Scheduled Castes.  But, th« 
inclusion of Lois in the list of Sche

duled Castes is entirely wrong.  Their 

poulation, subject to  correction,  if 

about  50,000  These  people  have 
represented  to  the  Backward 

Classes  Commission  that  they 

should  be  either  classified  «• 
belonging to backward class or as one 
of the Scheduled Tribe.  In this con
nection I would bring to the notice of 
the Home Minister the fact that th« 

leader of this community came to m# 

and told me one day that the Commis
sion was asking him whether if thej 

are classified as scheduled tribes they 
would embrace Christianity or not. 1 

think the  Commission  might  have 

included them in the list of Scheduled 
Castes because of  that reason  only. 

These people are by religion Hindus. 
They are not untouchables, they  are 
aboriginals.  Like the hill people, they 
eat all kinds of meat and also manu

facture wine and liquor.  So, I think 
it is wrong on the part of the Com

mission to include them in the list of 
Scheduled Castes and  this will  be
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going against  the history and  social 

tradition of the Manipuri  people.  I 

would, therefore,  request  the  hon. 

Home Minister to remove that from 
the  list  of  Scheduled  Castes  and 

include it in the  list of  Scheduled 
Tribes, as the Commission have treat

ed the Kacharis in Assam as Sche

duled Tribes.  I would request him to 
kindly consider this suggestion.  In 

this connection I  have  moved  an 

amendment also.

I will draw the attention of  the 

Home Minister  to  another  aspect. 
The whole list, as given, will disinte

grate the  entire  tribal  community. 
For  example,  in  Assam,  Thadons, 

Guites and  Sitlhous  and  so  many 

others have been classified as Kukis. 
But in Manipur every tribe is inde
pendent of the  other.  Even in  the 

Naga community, to which I  belong, 

the  Tangkhul  has  become  an 
independent Tribe of the  Naga.  In 

Assam, all the sub-tribes like Tang
khul, Mao, Augami, Lotha, Ao, Kabui, 
Sema etc. etc. come under the main 
tribe, namely “Naga”.  But in Manipur 
it is different.  So, I wish to request 
the hon. Home Minister to group these 

sub-tribes and put them  under  the 

main head Tlaga’ as has been done 
in the  case  of  Assam.  The  same 
should be done for other tribes.

1-P.M.

Again, I wish to point out here, in 
Assam you have treated Hmar as a 

distinct tribe, a main tribe, whereas 
in Tripura it has been made a sub
tribe of Kuki tribe.  Again in Manipur 

it has been  made  an  independent 
tribe, as distinct from Kuki tribe.  T 
do not know why in one area it has 

been made a sub-tribe  and in  two 
States, like Assam and Manipur it has 

been made a distinct tribe.  So, this 
is also one to which I wish the hon. 
Minister would agree io.  Either they 
should be classified as a distinct tribe 
or a sub-tribe everywhere.  A  uni

form policy has to be followed every
where.

So, these  are  the  discrepancies 
which I have observed in this list

Now, there is a strong suspicion in 

the minds of the tribals.  I under
stand it is there even in N.E.F.A.  It 

is this that the Government of India 

is deliberately avoiding the use of a 
common name of the tribe, i.e., Naga. 

They  are  calling  every  sub-tribe 
namely, Angsimi, Sema, Lotha, Tang

khul, Mao, Kabui etc.  by its name 
and consider them no more as Nagas 
That common name has been removed 

Rumour has been going on that the 

Government is trying to disintegrate 

the entire community.  After  seeing 

the list, I also begin to feel that the 
Government is disintegrating the com

munity into pieces and is trying  to 

bring disimity among the tribes.  So, 

that fear should be removed at once.

I have tabled three amendments.  I 

hope the hon. the Home Minister will 
consider also these few points  and 
do the needful.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): Mr. Speaker,  Sir, I  am 
glad at this moment our Prime Minis
ter is also here.  First, I have to con

gratulate the Members of the Com
mission who have removed that dis
tinction between Hindus and Sikhs by 

their reconunendation on which this 
Bill is based, and I convey my heart

felt gratitude and that of my whole 
community for the way in which our 
Government has accepted that recom

mendation and removed that  discri
mination which certainly was a cause 
of some dissatisfaction  in the  Sikh 
Community.  They  will  î l  very 

happy when it goes  arouiî  ̂in  the 
country  that  their  distiiMon  is 

removed for ever.

In 1949, when Dr. Ambedkar moved 
the Hindu Code Bill for the first time 

here, in  the  Constituent  Assembly 
(Legislative), I  put an  amendment 

that Sikhs might be excluded  from 
that operation and at once the reply 
came that it was too late in the day 
because Hindus and Sikhs have be«i 

covered by same social laws and the 
High Courts had given  their judg

ments in the last hundred years that 
there was no distinction at ail between 

the Hindus and the Sikhs so far as
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their  social  laws were  concerned. 

Naturally, I put to  him  then, why 

there should be discrimination so far 
as the President’s  order went,  and 

then  there was  no  answer.  Some 
agitation also  has  been  going  on 

during the  last six years.  We  felt 

aggrieved and we were  putting  our 

complaints  to  the  Government 

Several times we were misrepresent

ed also on that account. But, I  am 
happy here, Sir, to find in this Sche
dule, 1st paragraph,  clause 9,  that 

their distinction has been completely 

removed and I repeat that the whole 
community  shall  feel  grateful.  I 

convey to our hon. leaders who are 
here that they will be satisfied now 

with the mesisure  because that  has 
been a rancour in their minds so far. 

That is eliminated and perhaps, I hope, 

that  it  would  be a  step  towards 

greater harmony  between  the  two 
communities who have lived together 
for so long a time.  So far as we are 

concerned, I want to make it clear, 
though I have  said so  many times, 

that the Sikhs do not want anything 
extra, superior or additional to what
ever is being enjoyed by other citizens 
of this  country.  We  wanted  only 
equality and for that we have been 
raising our voice.  Now, in this Bill 
that equality is being granted,  that 

discrimination is being removed.  We 
are happy and we convey our thanks 
and gratefulness to our leaders.  That 
is all that I wanted to say.

Shri I. Eacharan  (Ponnani— 
Reserved—Sch. Castes): Mr. Speaker, 
Sir, this is a very important Bill which 
affects the representative capacity of 
the Scheduled Castes and  Scheduled 
Tribes in this country.  This Bill could 

have been brought before this House 
after discussing the  report  of  the 
Backward  Classes  Commission.  In 
the Objects and Reasons of this Bill, 
it is stated that this Bill is based on 

the recommendations of the Commis
sion in consultation with  the  State 
Governments and the Commission of 
the  Scheduled Castes.  Sir,  certain 
communities of the Scheduled Castes 
have been  classified  as  Scheduled

Tribes in certain districts only and 

not even in the neighbouring districts 

of the same State.  So they will not 
be entitled to the concessions allowed 

to the Scheduled Castes in the same 

State and their numbers will not be 
counted  for  representation  in  the 
Assemblies and Parliament. Especially 
in Malabar and T.C. State, for want 

of any means of livelihood and living 

place so many people used to go to 
the neighbouring districts and settle 

down ̂ there.  For this  reason  their 
privileges and representative capacity 
will be lowered.  That is a very diffi
cult proposition.  So, I would request 
that the communities which are com

mon in Malabar and T.C. State, may 
be consi4.ered as communities in the 
whole State of  Kerala.  Then  this 

hardship would not be felt.

Another difficulty that we notice in 
the Bill is that certain  communities 
which have been mentioned in the 1951 

list have been left out.  I do not know 
on what ground they have been left 

out.  There are  three  communities 

which are prominent in the Malabar 
district, i.e., Kanakkan, Pulayan  and 
Veattuvan.  Their nimibers according 
to the 1951 census are estimated  at 
26,600, 28,207 and 34,175 respectively. 
They have been left out of the list but 
some other communities have  been 
classified as Scheduled Castes.  If they 
are taken out of the list of the Sche
duled Castes, that makes the repre
sentation of the Scheduled Castes in 
that, district much less and they are 
losing  representation  due  to  this 
change.  Therefore,  I  request  the 
Home Minister that these facts may 
be examined and the Scheduled Castes 
here in the list of Amending Bill 1956 
should  include  Kanakkan,  Pulayan 
and Veattuvan.  This  point  may be 
examined.

Shri AnandduuBd;  Mr. Speaker, I 
wish to take this opportunity to say a 
few words on this question.  I do not 
propose to go here into the history of 
the backward classes and  depressed 
classes although I might mention that 

they first came into the  picture  in
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1931 and the Census report of India 

of that year puts certain  castes  as 

depressed  classes.  The  criteria  in 
that year were three.  The  first cri
terion was, persons who would pollute 

caste Hindus by proximity or touch; 

secondly, persons who are forbidden 

entry into the interior of temples and 
thirdly, persons who were not allowed 
to draw water from wells.  With these 

criteria,  certain  classification  of 

Scheduled Castes and Scheduled Tribes 
was made in that year.  In 1941, due 

to the war, no classification of Sche
duled Castes and Tribes was made. In 
1951, after the passing of the Consti

tution, under  the Orders which  the 

President issued  under Article  341, 

the Scheduled Castes and Scheduled 
Tribes in all the Part A, Part B and 
Part  C  States  were  put  into  the 

picture, and it is those Orders of 1950 
and 1951 which are before the House 
for amendment.

I wish to submit one point and that 
is this.  The total population of Sche

duled Castes and Scheduled Tribes in 
1951, according to the Orders as they 
exist  today,  was  6*75  crores.  The 
Backward Classes Commission in  its 
report however has estimated  that 
even in 1951,  the  Scheduled Castes 
ought to have been 7*30 crores.  Its 
estimate is that if all the backward 

classes in India as they visualise them, 
be included, in 1951,  instead  of 6*7 
crores, they would have been 11*35 
crores.  About my own territory, if I 
may so  call it,  Himachal  Pradesh, 
according to  the 1951  census,  this 
population is 2*37 lakhs.  According 

to the Backward Classes Commission 
it ought to have been 3*15 lakhs. The 
Bill which is before us today, so far 
as it relates  to  Himachal  âdesh, 
makes an addition in the Scheduled 

Castes and Scheduled Tribes to the 
extent of 78,000,  I welcome that pro
vision because our backward brethren 
living in these hills, in isolated areas 
are being put in a certain category 
where they can be helped and they 
can be better looked after, and they 
can rise to their full stature along 
with other communities.

There are,  however, in  my mind, 

certain  doubts about  two or  three 
names that I find in the Schedule of 
Scheduled Castes as it is given.  The 
first is the name Jogi, the  other is 
Lohar and the third Koli.  There are 
two other sub-castes Hah and  Sipi, 
which, as I shall try to  show later, 
seem to be part of the Gaddi tribe. 

I shall take up  Koli  first.  In  the 
Himalayan  hills, Koli is a  menial 
caste and there is no doubt about that 
They have been properly entered in 
the list.  But, if I may strike a per
sonal note, in Bilaspur, the Kolis have 
never been classed as imtouchables. 

They were not put in as untouchables 
even when it was a Part C State, and 

the President issued the Order in 1951. 
I will try to prove this point from an 

extract from Kangra District Gazet
teer—the  adjoining  district—of 
1924-25.  On page 183 there is  the 
following passage:

“The  Koli  class  is  pretty 
numerous in Rajgiri on the north

east side of Parganah Hamirpur— 
exactly  to  the  north-west  of
Bilaspur—, .....I believe this class
is  treated  as  outcast  by other 

Hindus in Rajgiri though not so in 
Bilaspur and other  countries  to 
the east.”

Their  number is  small,  only 3,000. 
They say, since we are being wrongly 
classified as Scheduled Castes  some
thing should be done about us.  I am 
raising this point for the consideration 
of the hon. Home Minister.

The other point relates to Jogi and 
Lohar.  According to the Glossary di 
Tribes and Castes of the Punjab and 
North-West  Frontier  Province  by 
Rose,—I am quoting from page 889—

“The term Jogi may be said to 
include two very distinct classes 

of persons.  First are  the  Jogis 
proper, a regular religious order 
of Hindus which includes both the 
Aughar Jogis and Kanphatta Jogi 
ascetics who are  followers  of 
Gorakhnath and priests and, wor
shippers of Shiva.  These men are 
fully as respectable as the Bain-
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gis, Gosaiijs sind other  religioui 
orders.....

The second class is that  mis
cellaneous of low caste faqirs and 

fortune tellers, both  Hindu  and 

Mussalman, but chiefly Mussalman 

who  ai:e  commonly  known  as i 
Jogis.”

My hon. friend Shri Gopi Ram hag 

tabled an  amendment in which  he 
says that Jogi may be left from the 

{Schedule in its relation to Himachal 
Pradesh.  When we come to that, I 
daresay that the matter will be looked 
into.

About Lohar, the position is a little 
better.  According  to  the  Census 

report of 1911, Volume XIV, Punjab, 

para. 594,  page  465,  there  is  the 
following entry about Lohars.

“Lohars are followers  of  the 
.Hindu, Sikh,  Muhammadan  and 

Buddhist  religions.  They  are 

scattered  all over the  Province.
It is a functional caste with  the 

traditional occupation  of  black
smith.  The Lohars work  largely 

as village artisans and take  up 
cultivation and field labour. They 
are allied to Tarkhan and Raj.**

I have no doubt that it is a fimc- 
tional caste.  They are not untouch

ables.  These Lohars are blacksmiths. 

Blacksmiths  and  carpenters  are 
Tarkhans.  What I am trying to point 
out is liiat by including Lohars, we 
are putting in the same category as 

Scheduled Castes people who happen 
to be even Brahmins.  There may be 
Brahmin Lohars.  That is  a  pomt 
which needs some consideration.  I am 
sure this will be looked into.

I have now a few submissions  to 
make about the Tribes in Himachal 
Pradesh.  I welcome the addition of 

Gaddi and Gujjar among the tribals. 
They are really tribals.  The Gaddis 
are a pastoral  people.  The  Gaddis 

have their own language, Gaddi and 

they have certain sects among them
selves.  As a matter of fact, they are 

a religious set of people and they con

tain all the four castes like Brahmin

Gaddis, Rajput Gaddis, Khatri Gaddis 

and  low  caste  Gaddis.  So  far  as 

Gujjars are concerned, they have also 

their language, Gujjari which is wide

ly spoken in many parts of the coun
try.  Really it has come from Rajas
than.  I welcome their inclusion also. 

The doubt that I have in my mind ia 
about the terms Hali and Sipi which 

occur as items 26 and 49 in the list 
that is before us, as Scheduled Castes. 
In the Glossary of Rose, it is said:

“Hali is the skinner and dresser 

of hides among the Gaddi tribes. 
He also makes shoes and weaves 

baskets of hill bamboo and makes 

green leaf platters..........

The Halis are, or claim to  be 
endogamous—they  marry  only 

between  themselves—.  They do 

not  give  their  daughters  in 

marriage outside their caste.

Halis follow the Gaddi wedding 
customs.”

The same thing is said about Sipis 

as well.  I am not clear in my mind, 

whether these can be grouped together. 
Because, in  another  place,  in  the 

Kangra Gazetteer, there is mention of 
these  castes  again.  They  say that 

although the majority of the Gaddis 
are Brahmans and Khatris, the impure 

castes such as Bedis, Sipis, Halis, etc., 
are also styled as Gaddis. There is a 
little confusion in  my mind  about 
this entry.  If the Halis and Sipis are 
really Scheduled Castes and if they 
marry  Dagis  and  Kolis,  they are 

correctly entered.  If they belong to 
the fourth class Gaddis, their place is 

amongst the tribals and not among 
the Scheduled Castes.  They may be 
put in their proper place.  TTiat is all 

I have to say.  I- would also like to 
submit that in due course, in the time 

available, I would submit a  memo

randum to the hon. Home Minister on 
the points that I have put before the 
House.

Shri Veeraswamy  (Mayurim—
Reserved—Sch. Castes); TTie popula

tion as recorded in  the 1951  census 

report is not I am sure the real pops-
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lation of the Scheduled Castes.  The 

real population figures of the Sche
duled Castes will  be the population 

recorded in the 1941 census plus  the 
increase in their population upto 1951. 
Even in 1941, Dr. Ambedkar has said 
in  his  book Emancipation  of  the 

Untouchables that the Caste  Hindus 

officials had done their best to reduce 
the population of the Scheduled Castes 
just to avoid increased representation 

in the all-India  and State  services. 
Therefore, I have no doubt that  the 

present population as recorded in the 
1951 census report is far less than the 

real  population  of  the  Scheduled 

Castes.  You know, Sir, there was a 
hue and cry in Delhi also with regard 
to the population figures of the Sche
duled Castes resulting in proportionate 
reduction in the representation of the 
Scheduled Castes in Parliament  and 
the State Legislature.  Anyhow,  we 

do not doubt the bona fides  of  the 
Government or their interest to iq;>lift 

the Scheduled Castes. We are sure that 

the hon. Home Minister and the Gov
ernment are anxious to improve the 
lot of the Scheduled Caste people and 
therefore they have now accepted the 
recommendations  of  the  Backward 

Classes  Commission  and  included 
some more castes which are as back
ward as the present Scheduled Castes. 

Therefore, we are sure, according  to 
the recommendations of the Backward 

Classes Commission, of getting some 
more seats both in Parliament and in 

the State Legislatures.

I wish to refer to two names whidi 

are mentioned in  the  present list,

namely Chandala and Pulayan. These 
two names are not the names of the 
Scheduled Castes in any part of Tamil' 

Nad.  With regard to the other parts, 
of course, 1 do not know, but so far 
as Madras is concerned, I know per
fectly well that there are no castes 

who go by these names.

Shri Achathan (Crangannur):  In

Malabar it is so.

Shri  Veeraswimiy;  Maybe.  In
Madras State no people call  them
selves as Chandala or  Pulayan, afd

therefore I think it would be proper 
to remove these names from the list 
of  Scheduled  Castes  relating  to 
Madras State.  Even in Malabar I do 
not think they call  themselves as 

Pulayan or Chandala. *

The section of the Scheduled Caste 

people belonging  to Christianity has 
also been  treated  as  untouchables 

among the  Christians  by the  caste 
Christians.  Even  though  there is 

legally  or  constitutionally no  such 

system as the practice of untouchabi- 
lity among the Christians, the depress

ed class Christians, that is the people 
belonging to the  imtouchable  com

munities, are being treated as untouch
ables, and therefore I request the hon. 

Home Minister  to give an assurance 

that even the Adi Dravida Christians, 

irrespective of their religion, will also 
enjoy the rights and privileges that 

are being extended now to the Hinda 
Scheduled Castes.  Their lot also is 

in the same.  They are living in the 
Scheduled Caste streets.  Their social, 

economic and other positions are as 

backward.  Certainly in  Tamil Nad 
you cannot see a  single Adi Dravida 

Christian living in a caste Christian 
street  They are excluded by caste 
Christians.  They have been living in 
cheris, not in the village proper  and 

therefore I urge upon the Government 
to treat the depressed class Christians 
or the Adi Dravida Christians also as 

Scheduled Caste people and give them 
all possible  help  for  their  social, 
economic and educational progress.

Shri N. RacUah (Mysore—Reserved 
—Sch. Castes): No, no.  They cannot 

be treated.

Shri  Veeraswamy: Before  I  con
clude my speech, I want to say a few 
words with regard to the caste struc

ture of our country.

Mr.  Speaker: No,  no.  It b  &ot 
relevant  I have just said the same 
thing with regard to Shri Velayudhan. 

It is not relevant here.  |t may be 
relevant for something elw.

Shri Veeraswamy: One day or oth» 
our country should become a, country
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without any caste whatsoever.  India 
should have only people to be called 
as Indians, not in  the  name of  so 

l iany thousands of  castes.  That  I 

want to say.  Without any caste being 

superior or inferior all should become 

equal citizens as recognised by the 
Constitution.  Let us  visualise  such 

an India*

Sbri  Booyaragbasamy  (P̂ amba- 
lur):  All  "will  become  eventually

equal, not npw.

Shri N. Bachiali: I rise to support 
this Bill.  Though the Home Minister 

introduced the Bill in April 1956, he 

has not been able to come forward 
with . a motion so, far to refer this 

Bill to a  Select  Committee.  I am 

quite clear in my mind that sufficient 
time has not been allotted for a full 
discussion of this important  matter. 

Before this session  this Bill  should 

have  been  referred  at least to a 
Select Committee of this House which 
should  have  consulted  the  census 
report and also important organisa- . 

tions of the  Scheduled Castes  and 

Scheduled Tribes in the country, but 
so hastily and hurriedly this Bill is 

now being passed and as such I am 
having an apprehension that many of 

the  Scheduled  Castes  communities 
have been omitted.  At the same time,
>I am very thankful  to  the  Home 
Minister for having brought forward 
amendinent  186.  Sub-clauses  (a), 
<b) and (c) of the aniendment cover 

the entire areas which are going to 
be merged in the new States.

With regard to Mysore State, as per 
the list recognised by the President 
in his order issued in the year 1950 
there are six Scheduled Castes, but 
now as per the recommendations  of 
the Backward  Classes  Commission 
they have included eight more castes 
and we are fully in agreement with 
those reconmiendations, but there  is 
an apprehension, and that too a grave 
apprehension,  in the  hearts of  the 
S<̂ duled  Castes  in  the  entire 
Kamatak area that as per the latest 
order issued by the Election Commis

/

sion there  are going  to be only 28 

reserved seats in  the  entire  new 
Mysore State in the Assembly. Mysore 

State is having 96 lakhs of Scheduled 
Castes people as it is.  We are going 
to have at least one crore more  of 

population in the areas to be merged 

with Mysore State from 1st November, 

1956.  So, the Scheduled Castes popu

lation in the new State  should  i>e 
more than 45 lakhs.  For the purpose 
of determination of reserved seats in 

the Assembly and  Lok Sabha  the 
entire population of Scheduled Castes 

and Scheduled Tribes in new Mysore 
State should be taken into considera
tion.  Without taking into account the 

real pol>ulation  of  the  Scheduled 
Castes in the iareas which are going 
to be merged in  the new State  of 
Mysore, the Election Commission have 

come out with the announcement  in 
their  orders that only 28 seats would 

be reserved for the Scheduled Castes 

in new Mysore Assembly. But accord
ing to the census reports, in certain 

areas, the Scheduled Castes form 25 
or 20 per cent., and in any case, not 

less than 15 per cent, of the popula

tion.  Especially, in  the new areas 
which are going to be merged, they 
form at least 25 per cent, of the popu
lation.  Yet, no action has been taken 
to have an increase in the nimiber of 
seats allotted to  them  in the  new 
Mjrsore State.  So, I have tabled an 

amendment No. 220 in this regard.

In my amendment, I have omitted 
all the common names that are to be 
foimd in these  areas,  and I  have 
included only the uncommon  names 
which are to be found in the areas 
which are going to* be merged  and 
also in the existing areas of the Mysore 
State.  If these castes also are taken 
into account, then there will  be  an 
increase of nearly 22 to 25 lakhs  of 
population in the proposed Karnataka 
State which is going to be inauguarted 
from 1st November 1956,

My request to the  Home Minister 
is that he should give instructions to- 
the Delimitation Commission and alsĉ 
to the  Election Commission to  take
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into account these castes also» which 

are now in existence in the Karnataka 
areas of  the present  Bombay State, 

Coorg, Madras and Hyderabad. Other
wise, the  Scheduled  Castes  people 

fear that more than 55 or 60 per cent, 

of their population would be ignored. 
I would, therefore, request the Home 

Minister to accept my amendment, or 
at least to give us an assurance that 

all these  castes in  the  Karnataka 

areas which are going to be merged 
in the  new Mysore  State will  be 

included in the list of Scheduled Castes 
in the Mysore State.  If that is done, 
then instead of 28 lakhs, the Scheduled 
Castes will have a population of 42 to 
45 lakhs, and they will be the first 
community, in numerical strength, in 

the Karnataka area.

Before the idea of the new State of 
Mysore was  there,  the  Scheduled 
Castes people had been thinking that 

Harijans would  be the  first  com

munity, so far as numerical strength 
was concerned, but since the Election 
Commission  have not  taken  their 

population into  account completely, 
while  determining the  seats in  the 
Assembly and in the Lok Sabha, they 
have naturally an apprehension that 
their privileges, and the fundamental 
rights guaranteed to them under the 
Constitution have been vitiated by the 
Election Commission.  It is necessary 

that this apprehension should be set 
at rest.

I am also sorry to  point out  that 

whenever memb̂ s are associated with 

the  Delimitation  Commission*  no 
Scheduled Caste or  Scheduled Tribe 
member is associated.  This is so not 
only with regard to my State, but also 
with regard  to  other  States  like 
Bombay, Madhya Bharat and so on, 
as was  pointed out  by some  hon. 
Members.  It has been my experience 
and also that of the Scheduled Castes 
in this country that  on account  of 
vested interests  and on  accoimt  of 
some people, the  Scheduled  Castes 
seats are kicked like foot-ball  from 
one place to another, whenever any 
changes are made in the Delimitation 
Commission’s  orders.  As  my  hon. 
friend Shri B. S. Murthy pointed out.

some changes were made in. the year ‘ 
1951. Then, in 1953 also, the Delimita

tion Commission modified the original 

orders.  And now, I leam  that  the 
Election Commission, in consultation 

with some  authority in the  Mysore 

State, are again proposing some more 
changes.  The result is that though we 

are entitled to at least 6 seats in the 
Lok Sabha from the new Karnataka 

area, we are getting only three seats; 

similarly, in the case of the Mysore 

Assembly, though we are entitled to 
get not less than 45 seats, yet we are 
going to get only 28 seats, as per the 
statement  which  appeared  in  the 
newspapers on the  18th or 19th  of 
last month.

I  would, therefore, urge the Home 

Minister to give specific and definite 
instructions to the Delimitation Com
mission to take into account the com
plete  Scheduled  Caste  population 
based on icensus figures and reserve 
the exact number of seats to which 

they are entitled.

That is otur  claim not  only with 

regard to Karnataka, but with regard 
to every part of the country.  I am 

glad that the Minister has given us 
an assurance that he will not allow 

any reduction in the Scheduled Caste 
or Scheduled Tribe population in any 

State.  I am thankful to him for this 
assurance.  I would request him  to 

stick on to this promise and see that 
in every State, and particularly in the 

Mysore State which has been affected • 
most on account of the formation of 
linguistic States in South India, justice 
is fully accorded  to the  Scheduled 
Castes and Scheduled Tribes.

There are one or two castes which 
have been omitted from the list given 
in this Bill.  The first is the Jadumali 
community, that is, the sweeper  or 
scavenger community in Mysore State. 
The second is  the  tribe  popularly 
known as Hakkipikki.  I would sug-   ̂
gest that these JLwo names should be 
included in the list.  I have moved 
an amendment to this effect, a  ̂I 
hope it will be accepted.

With these observations, I  support 
the BiU.
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?ftT f̂ ŵ T  I   ̂  ̂ lim

?RrT3T ̂   ̂ %n̂  «ra  ̂ ̂  ?r=̂

 ̂  ̂   ̂ RPT   ̂  5[2T̂  ̂   I  '

eft sngnhcVT •ftt  —
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1(|t ̂5$ îÛTT, ̂  %■ ftr? ̂



?flT M tsft  ̂ ^   ̂ t  1

 ̂ t ft: 

fTsnr* 5f ̂  nf   ̂*iFsr sfi 

 ̂  ^ 51^  *fh:
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JIHT I, ̂   mfsf̂  t I
3W  n? >Ht ̂ I*T ?i1̂ %

*ftt wra  ̂  % fOT <t  t',

5ft f  % sn  ̂ ^ ^

,nft̂  'TK ̂  f̂ mK ̂  I r̂rrc 

 ̂ «r>i#  ’t?   ̂  jfWft

sfhc Wc3ptf ̂ ^

fim’it 11   ̂  ^

SeheduUd Castes  7 SEPTEMBBR1956 and Scheduled THbes 6124 

Orders  (Amendment)

Bill

3ft 5>i T?: ̂ T?T t, ̂
Wa?R 5T ̂ >PTT I, >1% ̂  P̂JIW

 ̂ prr ̂  I ^

?t srarl ̂  i I
 ̂̂  srrfiprt t  ̂strt 

H  I 5 1̂̂ STRff %
 ̂liWt 3iT?ft 1 1 w  ^ ^
r̂nR  +r<SHT{ «ft, n ̂

?m?ftf 5!ift?r M 511'n w 
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5T5®3f % rffff ̂  Hîrft I I.

^ I f% ̂   3nftwf % ̂
:rt̂   ̂ftrar  ^

 ̂¥t srrfir ̂ ̂mr TT3î ̂  ̂ ̂ 
TI55!l¥t̂̂i'?<4l4»>l *l1<i*l<iiV<i +KTO 
 ̂ JT it, %ftsT  ^
i)̂l  +l«̂  iwV  iH"'( ̂

f̂  W ̂ f, ̂  ’Artt «ftr PiRTT
% ̂jT5fĵ ̂ ̂ ̂ *TT# Jiir ̂ «t it
ft̂nft ̂rf̂ I

W t IJ?

 ̂ tqr ■5n̂,  ’’1

gsw^n-̂ H d̂#   ̂) r-»>+n %

n̂3n%<J?itOT?r5â'Tft'?̂
<t=T? ^
<=TT5 It 13 9 ̂  ’̂TI’T  wk

% ̂  *mjr *trt fPft I 

,rf̂ .ft   ̂ ‘
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 ̂ f ̂ ̂  ̂  =5ft̂ |f f, ^

 ̂ 4 STT̂f̂TT ̂ >T!n  f 

 ̂ ̂  ̂   r̂f̂  I ^

(WhR)

ft ?rrT ^

TO % fW vw<<<r< ̂  ̂  f I

<̂t5W 5̂nsrwT(̂ f?c5ft—Tfer̂ — 

r̂riw)  :  iTRifhi  ?T5iwr 

 ̂ ŝnf̂ ^

E5ftsRf̂in> |, V Wg I

 ̂ # 5  ̂̂ n%i| I   ̂ 4

insHhr   ̂ ̂   # 3Ri;3

T̂̂cTT g 1

f̂TSĴ ̂   iTT̂ Rd 3TTf̂ ̂  

f̂̂«fV, TO ̂  r̂rfir ̂sftK  ywr**̂ 

3rr1%qt % ?Tnr   ̂i 

f ̂ ̂   ĉT   ̂ ̂rrfinrt

it

r̂îf  ̂  ̂ srrf̂ qt% % fPTf ^

5f̂ 5THT   ̂TO % f?r f̂ RTT WT

g I if 5iT  ̂5 f% ̂rrRnrf 

r*ld̂ ̂   via»ii ̂  ĴTT

 ̂ ̂   '̂t  I ftiŝ Jr̂ IH ?

I  ?fk ̂   # spary wTirsr

(yfâ 4H) |TO% 

, wrfinrt % ?rnr f?r̂ jir ̂ «rk ̂rnr

I *  SfllfcT ̂   wr̂ lt f 

r  ̂̂   % ?TT̂ TO ̂  ^

 ̂̂  I,  f% f̂srei5ft 4R  w 

pn I feevft ̂  ̂    ̂ ̂ T̂npiRT

 ̂»r ^

 ̂ 3ft  ̂ ̂  «?t, TO ̂

3n<Ŵ •rWr vr̂ hrRr
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^ ̂PTT *nTT fro ̂ ̂srrfinft ̂

«ft

 ̂  % ?TR ̂, |HffV ̂  %

*1  ̂ n̂vt   ̂Trf 3TT̂ f f̂tr 

ŝnfinff  ̂ M t ?̂ft t   I  3ft 

 ̂ 51̂f, TO %^

^̂*iT  f*t»̂ ̂   V̂9 ̂rTf̂nrr

 ̂   ̂*T̂  TO ̂  'alĤ W

SfTÔTOT ̂   3TT  I   ̂«f>l <®l

r̂ d*fl   ̂ îWt  ̂ TO#OT"

r̂rf̂ TÔ ̂  ̂  I ̂nfy ̂ f̂r̂ttr

*rr I ̂  ̂   f%  *T «(gd ̂  

n̂fê rf  f  3f>   ̂   3rrf^

 ̂ f t  «ff,  HKl

TO" %  •̂K flH  *ff I TO" %

 ̂  ̂*hT =  ̂5TTf̂ % r̂R-

vvtTO ̂ fwfor ̂ I, TO ̂ ̂ imt 

iTTTOhrihft3ft4

 ̂ M<<. ^P-̂ PHd  ̂  fror ̂  I 4 ̂  ^  

Y ̂ lft

3T +lRld f?TT  ̂   ̂r̂ ŝfi f̂ TT

I   ̂  ̂  7 3TR ̂  ̂  ̂FT snft̂ T  I

 ̂  ̂ 5T|4hT *TT  ft*

 ̂ st  ̂ft»  ̂3tr I  ̂  ̂ r

1TT̂ 3RiTTOTf̂ PrnT Vtf̂ TW,  ?ftTTO^ 

iTR

( j4i4̂«HH‘)  f%zit ̂ T ̂  TO" ̂ ̂  

^  ?T3F 3 r r ̂  «ft, Tto ?r

f*F TO %  ?TR>f TO ^  

Pra|?ft TO’FPTT % ?T ̂  3Tr̂ ^  f  IT  I 

*̂ft ?RFTT f  ITT V̂.

'M'̂ r̂̂ d ̂ allfdfn  30  ̂I

2T̂ qTTÔ n̂( Hic?  r̂r̂'; fSTTT

>4Ĥ W ararf ’Tf, «FR  5̂(  ^̂TTT



^  9ft ̂  ̂'ET̂ m

 ̂ 1̂(.  % >w<Ur ̂   I

3T̂risnrlWd4flH  (*rfVtTl*i*i

Wĥ ) %  P̂TTf % ̂  ̂ W

 ̂ ̂r 5TR5TT f̂tr*\^^ ̂ ?̂fwn 

 ̂I   ̂ *P̂ I

p!? 2Tff % ̂ fonff ?fk 5TTf̂

^ 3|TRfW ̂  fSTTT %

I rft ̂rfWhrr ^

*l»̂T ̂   r̂nPT  F̂PĴ   ̂I 

TITT ̂  VRî ̂  ̂  fv OTT ̂  

f, 3Trî ̂  % ̂TPT  T̂RT ̂  ?ftT  ^

 ̂ «i'»i<i T̂T w, ^ ̂   ̂ n̂w 

g fqfT  ̂  SHTTfq̂ t I

 ̂̂*1A 9i«4rs  *T»f̂ n̂<

 ̂ Tv^  ̂ I «rk ̂   ̂ R̂TT

f̂Tin I ym iTRT I fv 

qr  | ?tt | ^  ̂ r-

11 ^

 ̂  ̂ I,  ^

ŵ r*i«tTT«i ̂ ŝrnr i  ir̂fifnrT 

ipTT ̂  v(+ 'adid r<i<ŝ’Y ̂  ̂ Vtr  %

?TnT̂ r̂TV9̂*rTf̂T̂^̂5 I # '»*HHf

*srr̂  ̂̂   ̂ *r ̂   n̂rrc

 ̂ 3TR̂ ITT ?r̂  5pt  n̂f̂nrf

wft fsR %   ̂  ?r iff

ftr fqjinf (?rî i) «rr ̂  f I 

iT̂hrr % sn̂T’n" 5R  ̂̂ fv ̂  ̂

? 5̂  sr̂TO ̂ T# I

2 p. M.

ir̂   ̂  TFHT ̂  ̂  SR?T

;t̂  I, ̂  arr̂ % 51̂ jî

 ̂  ^   ̂  f i 

1̂9% ̂IdPî 9T̂ ̂ft   ̂ cpC

5tI 3TTf̂pft ’̂rt   ̂̂  f̂nr ̂ptt

gjT̂ n̂̂ ŷTd-  ̂9PC  n̂rr % 

ftfsj ^ «tS sirftpft  ̂ N̂m *T̂rf̂.

5!flf  11 ̂  «W W  ? # VIT V W I

1̂27 Scheduled Castes  7 SEPTEMBER

toV  ̂  ^ # ?FfT ft) #5fH5T

<r»f̂  ̂% ̂  f?T̂ STTT̂ I 5RT fe??fV 

*|iT Mtî\ T̂PR ?TPrr «TT W TOT 

 ̂ MN»ll  ̂*ft f%  TfiRii<

(H'iH) %  ̂ ■̂'fl ^  ^ ̂«T>ai ^

^    ̂  ̂  xttK

TfifRT (tT̂'̂  7̂ )  ̂ift

 ̂   ̂  % «ri+S  sn̂

jnfl’ ̂ ?ftT sr̂ ?TRT   ̂I

fîrCT f̂RTT 3ft Jrt ?R ̂ t ̂  ̂

I ft*  3IT% % ?|̂ 5Tt  »TFT Fftf̂

 ̂T̂ t ?ftT «r̂  # ?IT

»TtT I qr ft»̂ T̂hft TT̂ ? ̂   I;

%ttK  2Tft <H#RT  5TTf̂ JTT 

ŜKlf̂ ^ ^

r̂rar   ̂  ̂̂  ̂  %̂OTr gftwî

 ̂ f , $ 5ft  ̂ ^

 ̂  T̂f̂’ I # f ft  ̂  ̂  f 

^ fk 3̂?Rft  ^

I, 9$mf̂  ̂  t ̂   3RTT ̂  

5ft ’̂  ̂ t t  ̂;j7nFt fent 

îTf̂ I  %?st̂r <̂+K % ŵ̂clf  ̂

f̂NifW  ̂  t  ^  ^

§;̂Rf apt ftqr 5fTanr |,  (̂trf̂ w)

fOT ̂THT ̂ Tf̂ I ̂ ?rmt 13[̂

^̂ mprr̂ T̂ gift 11

 ̂ 3ftft» W fsftFĴr  qm 

I’m «TT, 21̂ ̂ +̂1  11  ̂ <nrrir ̂

#' fw  srrarr «rr i

.............

Mr. Speaker:  We are going away 
from the main purpose of  the  Bill. 
This is a small one as to whether the 

Scheduled Castes should be  given 
certain seats.

5ffH snn  ̂:  ̂ WT̂pff % 

 ̂̂  4' ̂  TfT i I

Mr. Sp êr:  Not everything that 
comes under jati that can be talked 
about here.  This i$  only  a 

measure ai to whether some catêori-
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[Mr. ^aker]

€s are to be included or excluded. He 

-can  reserve all that for a  future 
ôccasion.

snnVT : W  #

i i 

% sn I  cnr

f̂XT P̂TT

1%  ̂  ^  ̂wVt ^   ^

?rn?T ̂  ̂ 'TRT   ̂I

?ft ̂  ̂    ̂ f, ̂  n #'

=5TTf̂   ̂  ^

T̂FTT  I

Shri  Keshavaiengar  (Banglore
:lTorth) :  On a point of clarification..

Mr. Speaker:  Clarifications can be 

’reserved to the end.

wdk TW

r̂rf̂nrr)  :  tft© %

i I

1TO9T il̂ hm :  ■̂*̂1  I

IfTFftvt  (f^

^  T̂̂dT f  >ft

ferr ̂rF3[ i

VvqiH ^

•%f I

VTFft̂ :   ̂  I

*. f’C  51̂ %

^ A sft̂  ^ i I

 ̂  I

Shri  Barman  (North Bengal—̂ Re> 
served—Sch. Castes):  Mr. Speaker,
"Sir, the hon. the Home Minister has 
expressed his desire towards the end 
of his introductory speech  that he 
-likes to see these  Scheduled Caste 
and  Scheduled Tribe  communities 
progrew.  My heart goes out in gra- 
t̂itude for his kind expression.  I on

ly want to say that this indifference 
of centuries to these Scheduled Castes 
and Scheduled Tribes will go in no 
time if the Home Ministry are eager 
to uplift their present condition.  They 
are no doubt doing their best and I 
can assure from our side that  we 
shall be true  to  the  expectations 
which our nation requires.

There is one point which I wish to 
make in the beginning.  There is a 
feeling that any Bill or any discussion 
that relates to the Scheduled Castes 
and Scheduled Tribes comes towards 
the fag-end of the session, so that we 
have to hurry up, because xmless we 
are ready to hurry up we may lose 
further.  Tl̂e same thing has hap
pened this time also.  I would  ap
peal to the hon. Home Minister that 
on future occasions he may be alert 
so that whenever any discussion re
garding the Scheduled Castes  and 
Scheduled Tribes come up before the 
House these castes may get ample op
portunity to submit their case before 
him and before the hon. House.

Shri Kamath (Hoshangabad):  That
request has been made so often be
fore also.

Shri Barman:  I make this submis
sion for this reason.  The Backward 
Classes pommission’s Report has been 
published only a few days back.  We 
were in the midst of so . important 
discussions in this House that many 
of us— may say most of us—had no 
opportunity to go through that report. 
That report is vital to the  amend
ment of this Bill in the sense, as Mr. 
Kajrolkar has pointed out just now, 
that it has recommended inclusion of 
many other castes.  I know. Sir, that 
most of the Members do not  know 
what are those castes  which  have 
been excluded, though recommended 
by the Commission.  There may  be 
very good reasons for their exclusion, 
but there is a common saying that it 
is not sufficient simply to do justice, 
but that it is also necessary that those 
to whom justice is done should abo 
think that justice is being done.  If
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they had ample  opportunity to go 
throû  the reasons for which  the 
State Governments have recommend
ed exclusion, they would have been 

satisfied with the reasons.  But  we 
ôt no such opportunity this time.

I may mention in particular  that 

there are many castes to our knôv- 
ledge which are included as tribes in 
certain States.  But I may  mention 
States where though these castes were 
scheduled as tribes, have been later 
on omitted and êreby lakhs  and 
lakhs of people  belonging  to  the 
tribes have gone down.  So it is not 
always that whatever the States ro- 
commend is impartial.  I am not re
ferring in particular to any State, but 
as a general rule, human nature being 
selfish, perhaps,  many of the States 
may not give just and proper consi
deration to the claims of others.  It is 
because of such things that we have 
some dissatisfaction that on this o<xa- 
sion also we have not got  sufficient 
time to consider the report in detail 
and also the recommendations of the 

States that might have been advanc
ed for the exclusion of these castes.

These castes require all encourage
ment from Government and we must 
with gratitude acknowledge the fact 
that Government is liberal by wny gt 
educational help, by passing the Un- 
tonchability Offences Act;  in irany 
other ways also the Government of 
India are trying their best to upbft 
those that are now in the lowest ru.ng 
of the ladder.  Our grievance is only 
that we do not always get  sufficient 
time to consider matters with  that 
leisure and with adequate attention.

There is one point I want to men
tion so far as the tribes are concern
ed, which perhaps many  Members 
representing them may not have the 
opportunity to bring to the notice of 
the  House for lack of time.  There 
.are certain restricted areas  v>here 
certain castes are scheduled as tribes. 
As soon as they go out of that res
tricted area, they are deiied of what
ever advantage their  brethren  be
longing to the same caste got from 
the Government so long as they re

mained in that area.  This is an un
satisfactory  state  of  things and I 
would humbly request the hon.  the 
Home Minister to look into this mat

ter,

.  As you have said that only particu

lar cases could be mentioned, I shall 
mention only one case from my State 
and draw the attention  of the hon. 

Home Minister to it.

An amendment  has  been  given 

notice of by Dr. Pashupati Mandal re
lating to a caste known as Sunri—it 
is amendment No. 67.  In the Bill at 
page 16, item 51, it is mentioned as 
“Sunri excluding Saha”.  The fact is 

that the Saha includes two castes; one 
is Scheduled and the other is non
Scheduled.  Those  who  are  non
Scheduled are aU Baisyas.  But so far 
as the general appellation or surname 
goes,  both of them use *Saha*.  So, 
this expression  ‘Saha’  may create 
confusion.  As the amendment  says, 
either it should be only Sunri . or if 
it be further amplified, then it should 
be written as Sunri excluding Baisya 
Sahas.  Otherwise there will be con
fusion, and perhaps those who are not 
entitled  will  get  the  advantage, 
whereas the Sunri,  because he uses 
Saha as his surname, will be exclud

ed.

The Government of India will have 
to depend upon their officials through
out the length and breadth  of this 
coiintry.  An official may say that be
cause a Sunri uses the surname Saha, 
he is not a Scheduled Caste m b̂er. 
This sort of confusion may arise.  I 
request that this matter may be fur
ther discussed with the  hon. Home 
Minister.  Lastly I submit that  the 
hon. Home Minister may  see that 
Justice is done to aU such cases which 
relate to these unfortunate people as 
he is foUowing the footsteps  of the 

Father of the Nation.

Dr. Gangadhara Siva  (Chittoor— 
Reserved—Sch.  Castes) : I  riro  to 
congratulate the hon. Home Mimster, 
who has a pious and grand personal
ity.  He holds the portfolio and  he 
has to shape the destiny of the most 
unfortunate peculation of India.
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[Dr. Gangadhara Siva]

I would like to narrate something 
a1)out the affairs of our community. 

In 1926 thtfe was a big row betŵ  ̂
the Britishers and  Mahatma Gandhi 

with regard to the Communal Award 
whether we should be given  joint 
electorate  or  separate  electorate. 
Some Parliament  Members,  were
sent  out  to India under Sir John 

Simon, one of the greatest lawyers— 
it was known as the Simon Commis
sion.  I was one of those who gave 
evidence before the Simon Commis
sion.  That  was  the  time  when

Mahatma Gandhi also tried his level 
best for joint electorate.  Some of our 
êduled Caste people,  who are in 
favour and who are in the Govern

ment, supported  separate electorate. 
That was in 1932  when  Mahatma
Gandhi fasted unto death with regard 

to the Commimal Award given  by 
Sir Ramsay Mac Donald—̂the award 
given by him was that India should 
enjoy  separate electorate.  Mahatma 
Gandhi fasted unto death.  To know 
tte views and the mind of the Sche
duled Caste people, in Bombay a big 
meeting was conducted in Sir Cowas- 
jee Jehangir Hall, and then came the 
Raja-Moonje Pact  I am one df those 
who went to Bombay and who pro
tested against separate electorate, and 
saved Mahatma Gandhi’s life. Mahat
ma Gandhi has been working all his 
life for Harijans getting joint  elec

torate.

It is the numerical strength in the 
ParUament and various  Legislatures 
which can voice the sufferings of the 
millions of our community  on  the 
floor of the House.  When such is the 
case, I do not see any reason  why 
this numerical strength of our com
munity has been reduced in the Par
liament  and  various  Legislatures. 

Perhaps it is on account of the enu
meration by these officials, who are 
not able to go deep into the cheris 
and enuiiiearate the full number of the 
members of our community.  It was 
one-si3̂  of the  population  some 
years  and  it has been deli
berately reduced now.  I wonder how
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it can be reduced.  It is the numeri
cal strength which can fight for our 
commimity, for our  economic  and 
social welfare.  Therefore,  I request 
that our strength must be  increased 
by increasing our castes as much as 
possible.

Coming to Andhra, and in parti
cular, Rayalaseema, I should say that 
this is one of the best States in the 
whole of India  comprising of  five 
crores of population.  About 50 or 60 
lakhs are Harijans.  I wonder  how 
the  Delimitation  Committee  could 
suggest only three representative to 
represent 60 lakhs of our community. 
I would particularly request the hon. 
Home Minister to investigate into this 
matter and see that our proper place 
is restored.  Four seats were allotted 
to Rayalaseema. Now one seat  has 
been taken away from that quota for 
Anantapur, leaving us three.  I  re

quest the Home Minister to  restore 
this one seat to Rayalaseema.

Mr. Speaker: I now call upon  Dr. 

Jatav-vir.

 ̂'♦ft

SFt   ̂ fw  t I 

 ̂ ^ itptt

I

HCHM I

HOTT Wo f<ro Hjpm (fsRT )̂ :

 ̂ n̂wr,

I ?TT%T ̂   ^

I

Mr. Speaker: Am I speaking my
self?  I am calling one  after  the- 
other; but what can I do?  I am on
ly calling Members of Parliam̂ t

Ho TOlftT mWt-

«nf̂ )  r iTFFfhT



^  T̂3Rr  ̂ *rf\->Tf0Rr 5TTf̂ ^ 

iiCT̂   ̂*r
3̂̂  ̂ TT̂rrf̂

 ̂  ̂ 11 # *n^

ir: ̂  ̂  ̂  tw  ̂  I 3ft

"̂Trf̂nrr  ff   ̂ ̂  ̂  3r>r  ^

f̂̂ĵTT 5RT*T  ̂   ̂ W < ^ '*■̂1

 ̂ I   ̂ ? f ̂ ̂

f I

?3̂ ̂  «rf̂  t I  ̂  ̂

 ̂ iTPTifhr  iNY V

<TRT P̂TT  tl[̂  ̂^

f%  r̂rfw ̂  ^̂Tifhr

11 OT ̂  ̂   5nf̂  ̂  ̂

 ̂\  ^  vTT% % 3?1T  ^ W^ %

 ̂ VĉTT-̂TT %tr  ̂  f ??H ̂

%  spsn̂   ̂i  ^
vn ifa %  ^ <îlf ®FT ÎNtT 5TPT,

 ̂ ̂  ̂  sft̂nfhr «Tk ?'̂?TRr ̂  i 

 ̂TT ^
fOT ̂  ̂    ̂W I ̂

TTĴT  ̂Whr*TT ̂  ̂   f%  '5TT2̂

f̂rsR  ̂   ̂f •  HX? #■ T̂lqT5T,

^T 51%̂, vsrirr, tr̂ t̂r ?ftT 

^  ̂wtrm" ^ r̂f, r̂f̂pr

>TR̂ #  ̂ ^ Wt'W

 ̂  ^  ̂ I  ̂ qr erp5  ̂ pr i

1T«T T̂TOT  T̂TẐ  VRĤ f̂T̂TfT

wra' I I 2|fr ̂

”FTT  WTX̂ ̂TT”FnX % 

qpET ̂  ̂  I ̂   ^
»̂Tif<̂ «i>r*iH<.  ŝn1%

4f sNt̂ iRTfWr  I ̂

 ̂   ̂I  ̂  ̂ vf>nf5r*T-7T f̂PTT

■̂TTT ’fftr ̂  wr  f%

 ̂ vrN“ 3ttĥ  f I ^

^ 9W wt ̂<rr ĵrr ̂   t̂stt 11
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t ̂  qr f «ftr ?pr iW

sqr̂-̂TT̂ ̂  ?PnT  ^T # rft OT

q=p̂ ̂>?T7f̂3rmT| iTr̂?rfŵ 

q̂ 5̂f t  ̂  ’*n‘ I

«!rf̂ ̂   ̂ ̂ ^

f̂«iT I
^ TTEZT̂inT̂ ̂   r̂rf̂ ̂

;tt̂  % ̂  ̂  ̂J
 ̂ v\9  ̂  ̂ Tgif̂rzn:  ̂fwitid f̂l* 

TTST vt  FTf̂ m

TT̂  #  qr

«TT,I ̂
 ̂̂T55Rf %  t I  ^

5fW   ̂1̂  ^

I 1 f ̂ '4t

3TTf̂ f ̂  ̂  3TT%  ^ I

4’ ̂  W T, ^

 ̂ ̂   ŝn% ̂  ̂ nrfTT ̂  1 # ̂

^Kd1̂ ̂ sn% ̂  T̂ ̂  ?rk 

 ̂ ^   ̂I ̂

?frT S(îĤft̂ t I  T̂Fpff̂T

 ̂ ̂ Ht 5ft fr  ̂ ̂   ^

 ̂ fer ̂   I  wfRTT f  n̂̂ TR

 ̂    ̂̂ rmr i f ̂  ^Rft̂

t I ?im I  ̂̂  Ht+“R fw

r̂mr 1

<R f̂l >TT̂# ̂

feft-ifĉK   ̂i% ̂3̂1% ̂ 3fT̂ ?ft fN̂>̂ I

4 i  ĤJT̂TRgr

# 3|TH:̂  ̂  TO  ŝT̂TfR

ftpiTT  3TRTT  |i   ̂   irfh?mR

gm   ̂  qr   ̂ w  I

 ̂ UTT ̂  3î ftR ̂ 3  ̂f ̂  p* ̂  

^̂TRTT 3TT̂ I I f5R»T 5RF*r ÎTT̂ 

iTTfifhT «fhFM ^ t f̂FT% W  ̂  

5R»R  iFt  f̂nPHT̂  ^
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 ̂  t;   ̂ 

«PT?  ̂   ̂  f I TT ^̂TRT

*̂n»t   ̂  -q+iK ̂  ferr

w  I I   ̂ ̂  f f% ̂   ^

p i % ^TT I  I ^

ftr %T  ftr̂

 ̂1    ̂  ̂ f 

 ̂   ̂  ̂  ̂  xr̂ ̂  ̂ TTT̂

'̂rf̂ T̂ ŜTR I ?nft  ̂ ̂   ^̂TT I

^   ̂  ?TRTft xTTTi ^  ̂   I

eft OTSfJt ̂  ̂  ?flT

f̂Nr ̂ m?RT, qr ̂rnr ̂   ^ ̂tft

^̂TcTT 1̂ ?ft  T̂RfRT  | I

n̂rrlf #  ̂   ̂?mTT 2̂TT 

 ̂I A  g  îr*r %“

7̂7̂ % «hl<y( f̂Rft ̂  «ft̂ 3̂

 ̂I   ̂  ̂ T̂t̂ ̂

 ̂  ?TR   ̂ ^

'̂rf̂ ̂  ’fftr ̂    ̂ ^ ?TOT

siM r̂f̂ 5T ̂  I  ̂  %■

3TT̂ t % ?TFT ̂  snm  ̂  ^

fcr 5ftw ?TTt I

Shri Keshavaienîar: Sir, I rise  on 

a point of clarification.  The Bill is 
most welcome in this that it seeks to 
implement the  recommendations of 

the Commissioner as accepted by the 
Government.  But I find that so far 
as the State of Mysore is concerned, 

quite large territories from Bombay, 

Madras and Hyderabad are  coming 

into Mysore which is almost equal to 
the present Mysore; it may be even 
a little more.  In the schedules that 
have been put in this Bill under the 
State of Mysore, the categories  of 

people  belonging to  the Scheduled 
Castes and coming from  these  ter
ritories are not included.  It is a con
siderable number and as sucl̂ I would 

like the Grovemment to accept  my 

êndment which seeks to do this.

Mr. Speaker:'  A similar  question 

was put to the. hon. Minister.  He 

said that he had tabled amendments 
to bring these in conformity with the 

reorganised States. ,

Shri Keî vaieoirar:  This is  the
way in which I have sought to solve 
the problem.  If there is any  other 
way, it is welcome.

«ft  ̂  : ?T̂zr5T  >TTCT ^

^ ̂  fMn? fwT prr t,

 ̂5ftr ̂ snf̂  ̂^ f 

 ̂  ̂  arr#' t  I

t ̂   ̂I  W

% mvn ̂    ̂̂  t I ̂
 ̂ % vRVf gp  % fĥci  f 

WR   ̂Tf̂T ?ft ^

 ̂ T ,̂

'3fiT5T ?   ̂  ̂ t

^  ̂FfTT«r >d̂+7  ̂  d̂Ht:

 ̂  ̂  ̂r

<̂nKi  5̂   fJĉr ̂

fMPT sr  ̂% 11 ̂  ̂  ̂ Tt̂ , ?T5f̂#75r 

’BTRK fsRTT % apRW ?nf̂- 

wiMf %  r̂nr  fw  îTTrrr 

=qrf̂ I

 ̂ ^ Tm ^

#fw5T ̂ ̂  ̂   ̂T# f r

^mrr uxo ^

r̂rn f?TT I  OT   ̂ r̂<d̂  w

sgrfkwrf̂PTt ̂  iHnft ̂fir.

f̂pir I  ̂  ^ ̂

^  fTRvprr ?fk ŝm ̂

«Mir̂<!Trr̂ '  ̂  ̂  ̂

Wtrf ̂  ̂  f̂TTRTT  I  ̂  îW

 ̂  TO I W[  ^ ^  WTT  ^

55Î?TR

^

?,\sc:,\ŝ,ooo  »nft,
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fsn
wr  I  ’TTJT̂ f f% TRJT ̂R̂FTT

f̂TOT %

f̂tr TRTt ? ̂ĵnT9TT

vm  ̂ ? iHTOl̂r ̂   ?fh: 

înh*   ̂̂    ̂I %f%!T ̂ ♦ii'O

wi w   ̂+T<yi 'hî h  t 

«rf̂  SfPdPff̂ f̂'ETFT 

?  ̂̂  I  «*»T<̂1

m̂fO  ̂ ̂  ̂  *plV 11

 ̂̂TORTT  T̂R# ̂ TTŜ R̂SPT̂

11 5ft

#  qr f̂ivR ̂  mrr v̂?

^ ̂ TOTT f̂nrr i R̂nrt ̂ ̂rn?>

n̂rr ̂   ̂  ^ ’rfk̂  ̂'nf%̂rrfe

 ̂  11  «rr3T f

R»!'̂'i  'î Tf ̂  fwr̂ TirS  ̂̂rn> 

(xr̂  5pnto) % r̂nr ^  ̂ 

ftrqT irtr w  ̂ % %2rr i  f^ 

?fw grl’ r̂r̂rr r̂̂t  ̂  | i

*̂ilO ifiNnT 5fTl̂-

 ̂?TTf?̂  ?T ̂  ̂

^̂ nrr f̂ KFrr •t̂ v̂ttt   ̂ ?flT

 ̂̂JTHT §■ I ^ TO  ^

 ̂ «TT# ̂  ̂  ̂iR<=iîl ?ft̂ %

 ̂ f̂ T̂T# vrf̂  ?T̂ ^

«m 3̂  ̂  srRfWr  ̂  ̂  ̂

51̂  *TT ̂  HF̂’Tf ?TTrft

I Pf ̂  ̂’Rfto ̂  3!T? I

 ̂?TR»Jf ?PfV ̂  ̂  ̂  W’Ĥ TT 

5zr̂|ix  ^ m  t  ^
?ftT I 1% ̂ Rt ̂

 ̂ ̂  ̂ TT̂fl' I ?r*R ̂  

yrfê r̂qlf ^ iqiRfĉnfl'  ^

fOT T̂RTT I aft qfromr ̂  ^  f%

qTfcT̂*l‘g #’ ̂  m  i

 ̂5T*b̂H  T̂WT 57̂ ̂ I
*T5  ^ ̂    ̂ VfffV

T̂R*   ̂̂  ?rr

wfPf» t̂T[   ̂ 11  ?fh:

?HR  r̂a" ̂   ̂̂ eft

vjl̂fdT % T̂TT yvqiV   ̂ % *»»K''i

?TRT ^ t I  %

 ̂   ̂ ?TT \

?rr3r ̂ Ha ̂  f ̂  ̂  t
r»lH+T  % ̂ TPT   ̂

spr ̂    ̂ ^
 ̂  ̂ ̂   qTfWmr

qf m  ̂  ?T̂ W

I   ̂  |TT  mw 9n̂ qifw#? 

Â’fTRt̂ ’hW+1  ^

TTrf ̂  ̂  ̂  ?rk ̂

T̂̂FTT ̂  f[T T̂ ?nTT ̂  ^

 ̂JffTT  ?lt̂ Pl«f>H   ̂I

WTK ̂T?it ̂rrfk̂rfWlr %  ^̂sfhe,

iRtf̂TRT  <[91̂  ̂ ^

 ̂ ̂  4 w ̂   ? WTT

«!>̂̂'*ii f̂V»f

 ̂ Tt̂  f?rr  ^̂ Td

?T ;«frt̂ spw,

?ftT   ̂  ̂̂TTSf  T̂Tf̂ft ̂

f̂  ̂TT̂ |4̂II ̂   ̂?tV̂ >d»f+̂

'̂ft̂ ̂ T̂ f   ̂W 5ÎreX

 ̂ ̂ftw sffr ̂TTR %  f% fqrrt

^   ̂̂rrf r̂i+l T̂ift

T̂RT ̂jrraX t, viH+̂ T̂FTT ̂STPT,

TfT ̂ I «TRr  T̂ ft# %

’TfWr iTf ̂ TfT IIV

Pl'wHl  n̂̂9RFT  i*«fi  (\3̂ TT-

f̂ RHT s$rf̂rf̂PFr) 4fcr

(fMN" r<f̂  ̂?r[Vfwi)  frqrf̂ ^

 ̂ f,  3̂̂   ?TTf̂ 7̂# I  I

r̂nĵ % ^

»̂k41  517̂ *T̂  ̂ tiT>dT

<rrfk®rRft ̂v. W)’̂>n ̂   f 

 ̂ WT̂  '»n«*«i ^

î( ?rr̂ftpff % ̂  M̂ Kd #‘

 ̂̂PFcft 1̂,  ̂3nTT ̂rrfŝf̂jfif # 

TO  ?TRft ̂ I ̂TOT •M<**l JT̂ ̂



% mk 0̂ ^  ̂̂af̂Fvt

 ̂ irm w  t ̂

*r»j[n   ̂I   ̂ MIti *T  ? ?o

I fqPT̂ % ^

vrfkwRft ̂    ̂ ̂ ?At

n^TT ŝfk ?rrfe- 

*TRft   ̂fH<nN ^ ^ f ?nft

iTTf̂ T̂# OT # ̂ rrfim'̂ ft 

f I   ̂ # 4̂ HI'   ̂ JHTpT̂ f

r̂f%?T # ̂cFTHT =5rt̂ f f% ?nf?r̂  

?rmft  ̂   ̂^  fiT#T, t  ̂

?TR̂  ̂ I

fT   ̂ ?fh:   ̂  I

11 tift 0̂00, ;̂ooo  ?tt

Kooo  ̂̂  1#t,  ̂#

ÎNr ?Ttr 3̂R%  TRT

'̂*fl*i *T̂  I ’̂TTT̂ % ?piT 5TRft ̂  

3RR  ̂  ?TTf̂ WRfr  ^  ̂^

sn̂  ̂rR̂ f̂t iTPf  w  t ?ik

f»TT̂ ̂ TT̂jff ̂  ̂  ̂  ̂ TT̂ mik̂ TEt 

^Hdl  ̂?ft ̂  )̂R”r  ̂% ’TW 3T̂ 

5ft  R̂% fM̂f I f?TT sn̂ I ?rk ̂  f%

5PFft sftr Ĥi«1  ^̂nhi 

5rm̂   ̂  ̂  ̂

Wrf ̂  5T ̂TPTT ̂ R ? f^

T̂®T 51̂ vVt % ̂ifqoliRfMli

# W  'TTT fwr t I  8RTT  T̂PT

^̂Ĵ wrrp[\ I ?  4 ?ft 

*̂T% T̂RT iFZTPT  ̂Ti|r  ̂IsftT A 

n̂TfRTT  'T̂ 3ft %  ^
fiT R̂TRT ?Tf f̂tr (̂n+ WPf TOiRT 

T̂  vnlM̂ii ?rtT ̂ HR ̂*iR ?nfe-
airfW % m«T ̂  cTT̂ ̂ w m  3RT
 ̂̂ TT   ̂3|T3hTT

f%  Vtf  ^ t *̂̂Im ̂ I
vrfv̂T  ̂1%

<hr ̂ iftr ̂rf̂
€*nr TO f̂ T '»i l4*TT
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f%, ^ 55TTft̂

 ̂   I ft?  ̂ f ft?

f̂t̂T *n<̂   ̂?HR ̂

'̂, Y ?TR % vRTft ̂  % 5Tt§T

^ IR ̂ n#  ̂̂  ?rk ^*

?ftT ̂?TT ̂ R ̂fhS 

1̂  fiqH ̂ I ̂ PR ̂TTT

f̂tf̂ ^   ̂  I ^

^hw r<»f)W % :̂T̂k r̂nj ̂  

?ftr ̂rR>t ̂ tRrt  ^

3imt I 3̂̂  §ff̂ ffK «i1̂ 3Ffft̂ 
5̂5»% w  ̂  ̂  ̂  'd̂ +l ̂  WT 5fNrw 

I I vm 

f̂tfw ̂   'STRTT ̂ ̂

?Ih><ii€ f̂3TT 5?rr ̂  ̂ STT’T̂dl

TTf)" q ̂   ^

 ̂sft̂ M  ?TTr̂̂ Pfft ^ ^

f̂̂PRr IT   ̂ r̂rf̂ R̂ft ̂ftf̂sRT

 ̂ % 'd̂«t>'̂ Tf iTld+ii't  pTHd (?ftT

 ̂ ̂T«Hd #  ̂ vfhff ̂ sft’Tf?̂ 

ift̂ 3̂’TRT̂ T|̂ l̂ f¥ loov̂oo 
T  ̂ I  I  qiî T̂T̂

wtf̂ ̂ ̂t«T ̂ 'dn+i ̂   *ft̂rnr

 ̂5nW I  5ft  Ŵ̂TPTT I

qfd̂iTinw  t  ?TT̂rcf4> I I

A W  qr ?rR mf̂ r̂rRnrf ̂

inrfcf <r<fi«iKN«i  ̂̂ 4̂ ?ftT ̂
fTTO % ̂TFT# T̂ T̂ i  ^

I  frnr ̂  tt ̂  ̂r%

t̂Vt 1̂*1 +̂ *M»i % Pi I* -dH

?TO ̂ TTnĵlRfift ̂  ?TTl<îr̂ 

 ̂? eft ̂tf r<̂?iN ̂TT̂ 

t I ̂TR̂ TT ’mN̂II I

 ̂̂ TR" 5n̂ ̂  qrr

% fiTT̂ ̂   fRT I  «ftfT 

 ̂ 5FTHT l̂̂ al   ̂ I  #

sr̂  % mm i ?fh:  ̂?tr  ̂ ?̂hrtt

g  tt̂FT̂ #̂RT *R  ^

*iTr<<̂î1 ̂ TRT wr ̂ ?At T̂rvT ’Tfk’nPT
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»̂Tnr  I  TRT '5fW 

 ̂  W #

^ ̂   ̂  ̂̂ Hl-0

«ncfl ̂  '̂ HI   ̂  f̂ T̂PTT

YTRwrETT fir f̂nft ^ ^

#̂fW 1  ̂  ̂  ?TT̂

?TPT  'Sn̂T  ^   ̂ f%

=̂T%JTT I I f¥ ̂  ̂  ̂  f^  /

f̂TepWr ̂   ̂ ^ d  d  ^

?TT?n>ni  ̂??̂ ^   ^

^ jflr̂ ̂  ̂    ̂I   ̂ ̂  ̂

% ffT̂   % ̂  mm ̂  f̂FTRT

 ̂ W   I «̂T

tm I

r̂p3f  »T̂ 'JiHdT f% ̂*hI0  “̂41

r̂ft̂ ?fhC  ftr 'iTrt srr̂ ft ̂  t i 

 ̂ ft flfĴ  ̂

5T̂ ̂ mr t arr̂ %nf̂

% ̂ TPT ̂  r̂nrrf̂, ?rh:  ̂Pt̂ i^- 

(̂ <jt) ^  ̂  ̂r I ?fk 

t| I ^  ^

^   ̂   ̂  I ^

fjTT̂ f?rq ^  f̂nr̂T

r̂rf̂ I  ?TT5r ̂    ̂*t  ?t  ^

fq# ̂ 3  ̂ t  5T

ferr ?ftT  TT̂sEF̂q̂ n̂in  ^

?rtf f%̂TT ̂  ?rr5T   ̂ ^   ^

ift %   ̂ ̂ ^

STTTPT t‘,  »TW r̂̂   ̂ T̂5ir

?TT̂   ̂  «r«T ^

r̂̂TFTT  t

;j?T% r̂nsT  ̂ wn:  ̂̂=5rnr *F?rrr 11 

 ̂ 3nHT

n̂rr<r *t>̂dT  ̂i

Mr. Speaker:  Now it is past 2-35

p. m. 2i hours were allotted for this

discussion.  We have already taken

2 hours and 20 minutes.  I will call 

upon th2 hon. Minister to reply  on 

Monday.  Out of 6 hours allotted for 
this Bill about 3̂  hours  remain. 

There are a number of amendments 

notices of which have baen  given. 

Those hon.  Members who have not 
had an opportunity to speak now will 
be allowed to speak during ths course 

of the clause-by-clause consideration; 
whether they have tabled any amend

ments or not, I will try to give them 
an  opportunity.  Therefore, this busi

ness will stand ovsr till Monday when 

I will call upon the hon. Minister to 
reply. -

iHWV̂  : 5TK  ?lfqf)

anrsT WK, ̂  f   ̂ ̂

11%  ̂ ^

m ̂5rRTT I ̂  frâ  ̂-V9  n̂rf ̂

9TTcift¥t—

^ ̂    ̂  k

^

ŜTRTT I

ift?T I 1

3f«TO   ̂   ̂  ̂ ^

I I ?rr3r  îW ^  ^

?rff ferr |  w n̂r̂  A' I o ?TRt̂

^ 5qTT̂ T̂ ?T5rfR fnr>

Hon. Members may kindly pass aa 
chits  showing that  they have  not 
spoken now.  I will have a list  of 
those who have not spoken.

Sardar A. S. Saigal:  We have al

ready passed on our chits.

An Hon. Member:  You do not be

long to a Scheduled Caste.

Sardar A. S. Saiffal:  I represent

five.

Mr. Speaker:  Order, order.  This 

will stand over.  We will take up the 

next Bill.
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